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IN THE CENTRAL ADMINIS TRATIVE TRIBUNAL, JAIPUR BENCH
JATPUR,

0.A.No.760/92

Raghuvir*€ingh o,

Union of India & Ors.
0.A.No.761/92

Balkishan

Union of Indi’ & Ors,
0.A,No.762/92

Prem Chind

Union of India & Ors.
0.A,No.842/92

Minoharlsl

~ Union of India & Ors.

0.A,No.843/92

Kanhye I*1 Gaur

Union of India & Ors,
0.A,No.844/92

Vijay Kumir

Union of Indis & Ors.
Mr.J.,K,Kaushik

Mr.S .S .Hasan

CORAM:

Hon'ble Mr.Gopal Krishna, Member(Judl.)
- Hon'ble Mr.0.P.Sharma, Member (Adm.).

PER HON' BLE MR.GOPAL KRISHNA, MEMBER(JUDL.) :

Applicénts Raghuvir Singh, Balkishan, Prem Chand,
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Manohdarlal, Kanhya IR1 Gaur,and Vijay Kumir, have filed

these applications under Sec.19 of the Administrative

Tribundls Act, 1985, praying that ﬁhe notice contadined
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. 1in the letter dated 21.4. 89 at Annx A-6.. by Which they

‘t"‘ \

were informed thit on their failure to appeir in and
cledr thm trade test for the postsof Skilled Fitter l |
scdle Rs,950- 1500 they shdll be deemed to have refused o
promotlon be,quashed The applicints have also prayed
for a declaration thdt they have icquired a right to
the pesﬁSOf Skilled Fitter on which they hGVe bsen
working since 1983. Since common;questions of law

and facts ére involved in these applicitions, the same -

are being disposed of by < common;order._
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2, We have-hedard the ledrned counsel for the pirties'@df?‘

and perused the records, The applicints were initiilly
appointed @s Khalasis in the Western Rallway,lAjmer.,
While holding the post of Khilasis all theSe applicintsff

appedred in and cledred the trade test for Skilled s

Fitter. Therei&fter, they Were'promoted to the posts

of Skilled Fitter in 1983, It is alleged by them thit

they were granted promotion agiinst cleir vicincies
and they hdve been continuously working on.the posts
of Skilled Fitter since 1983. It must be noted that
the applicants had filed 0.As earlier'against their
orders of reversion from the postsﬁof Skilled Fitter.
to that of Khalasis in the Jodhpur Bench of thiS‘

s i

Tribanal &nd’ their orders of reversion were quashed L

as being violatiVe of the princiolﬂs of ndturil ustice.;‘ ;

Thereafter the impugned notices hQVe been issued to
the aoplicants ~The letter at Annx A 6 dited 21 4 89
is merely a Show cause notlce and'Where < Sho;loduseh
notice.is 1ssued to any government servant, ordinarily
the goVernment Servént must plice-hls cdse before the
concerned iuthority and in such an event the CourtS/

Tribunal should be reluctant to interfere with the

notice at that stdge unless it is shown that the notice

Clmb is ex facie illegal.
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In these circumstdances, we dlSpOSe of theSe ?

3pplications with the following directions.

i)

ii)

iii)

. . ‘ - ‘ ‘ re ' Lo »“
(0.P.Sharma) o - {Gopal Krishna)

-
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The applicants shall submlt their reolies to the a

show cause notices at Annx.A- 6 dated 21 4 89 to

the concerned duthorities within a period of one

month from the date of this onder and the respon-
dents are directed to diSpose of thelr replies'
within @ period of two months from the dates of
receipt thermof in dccordance-with the rules,':
instructions and guidelinesloéiéﬁé-égbjécttthéquh.f
speaking orders. - ¥Ei

b o
The respordents dre fqrther directed not to ( '{
revert the applicants from the posto of Skilled-.

Fitter grade III scale £.950-1500 till decisions’

3re taken by them on thqir rebliés and communi-~

cited to the applicants, _
If any of the applicents feelé dggrieved by any
decision t3ken on his reply,’. he shall be at

liberty to file @ fresh 0.A,

There shall be no'order &s to-costs,
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Member (Adm.) . ' o7 Member(Judl). -
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